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OFFICE OF THE PRINCIPAL DISTRICT 8: SESSIONS JUDGE

D WEST DISTRICT, TIS HAZARI-COURTS, DELHI

is 7 2 at; - 5 7 91/‘?No /Genl./‘West/THC/2023 Dated /W) /Q 27/3-

Sub:- Filling up of the two posts of Member in the Haryana Tax Tribunal.

Forwarded copy of Letter N0. F.S(3)/2023/79173-293 dated 13-10-2023 of Ms. Ravinder

Bedi, Ld. District Judge (Commercial Court) -12, Officer Incharge, Judicial Branch (Central),
For Principal District & Sessions Judge (Hqs), Delhi along with Letter
No.7158/DHC/GAZ.llB/G-8/HTT/2023 dated 11-10-2023 for immediate compliace/necessary

action :

1) All the Ld. Officers of Delhi Higher Judicial Service, West District, Tis Hazari Courts,
Delhi with the request to send the application/willingness to this office positively by
16-10-2023 for onward transmission to Hon'ble High Court of Delhi, New Delhi.

2) P.S. to the Ld. Principal District 8: Sessions Judge, West District, Tis Hazari Courts,
Delhi.

9/ The Chairman, Website Committee, West District, THC, Delhi with the request to direct
the concerned official to upload the same on the website on Delhi District Courts.

4) R811 Branch, West District for uploading the same on LAYERS.
5) R811 Branch with request to display the same on the Notice Board and conspicuous part

of the Court Complex, THC, Delhi. \§_3. ‘N9X
J '€flh)/'lJ7\Y\SHANKAR)
Officer-7 -- arge”, General Branch,
WestDistrict, THC, Delhi.

Encl. as above
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3 Post applied for

2- Name i

3. Date of Birth I

4. Pmsent address ;

< 5. Permanent address

6. Contact No. '

(a) Telephone (along with ‘ETD code)

(b) Mobiie "

(c) Fax

7. E-rriailaddressz I

1:1. _Educationa| qualifications
l.

-9; Area of Eminence

J0. Present Occupatihn , _

~ ' 1;_ A,--hiwemenis/wcsrk Experience (in brief)

Date-
Place

___-..._._...__._....,_-...--@...... _ .. - ..

I

I 1 .

1, .

..___._--__-..._

_ -2'; '\‘- {I 1>nofoz-ma for sending particulars for consideration Ior the post c!

J ' am! Member! in the Harv/emu Tax ‘Fribunal. '

'|T!"x' I a!v~1'(
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No. ‘Z15’? /oiic/cAz.iiiayc-ajatr/ibis ' ' -' Dated= 1’/'”l?"l3
~

From: . '

The Registrar General. __
High Court of Delhi. ‘
New Delhi.

To, _ .

The Principal District 8L Sesslonsjudge (Hqrs.),
Tis Hazarl Courts,
Delhi. ’ - ' -

Sub-=
Sir.

l am directed to forwa_i'd herewith a copy of_the vacancy notice dated 05.10.2023,
issued by the Excise & Taxatlonibepartmept, Governrrient'of‘l~l‘aryana for filling up two posts

' oi’ Member in the Haryana Tax Tribunal. with the request to circulate the same amongst the
judicial oflicers and send to this Court the duly verified applications of, the willing and
eligible officers only in the prescribed format on or before 12.10.2023-along with requisite
undertaking under the instructions contained in Govt. of lndia, Ministry of Home Affairs.
Memo No.60/37/63-Ests.(A) dated i4.o1.19e7. j . ' ' ' '

Yoiirsslncerely.

[Amltiztaraaafi Ehziriihuar)
Assistant Registrar (Gaz.ilB]

' for Registi'-arfienei-ai

- n....|. A--ii»/sun. .

&E§.(3)/2023/-7 7? --Q Q3 Dmdmem me ;l‘ -
c°PY *'°"”=“'d=d alone with is encl '‘The M. Pflndpal Disui _& _ _ _osure 10:-

with tllae request to drcgiatestlefglgilgngugfiegléézird gigedv Deli“
oonu-o and dth " - . _4 mi er eir' omen“. sen e Rquisite i1PP1le'ation/wflllngness directly to Hon'ble High Cour:

2-A1ltheO£ficexs fDe1h'I-1i ’ -Dem‘ andud, ° 1 80?!‘ Judicial Service, Central District, Tis Hazari Court,
- - mg flu“ °f DH-75 °11 d=PlliiFlOI1) with the re“PP1‘°““°“/Wiuinseess rto send theq-ms,-“,3,-0 t H Ible 1 - 9 for onward‘n ° °n- .H8hC0u.rtofDe1l:ii.3. The Web-siteC mini ‘ ‘ - . . - _. o tree, Tis Hszan Court, De1i11.f°;~m{°n non and necessary action

'rB'@' I
District: Judge ( Commercial Court)-12

F Ogiiiler In.cbarg_e, Judicial Brand: (Central).
°' _ “Pal District &DSfii0ns Judge (HQs),
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’ PRESS NOTE
In Pul'5"a"°° °f 31° Ha4‘iYBI_1?- Gevcrruncnt, Excise and Taxation Department

Notification No. 8.0. 70/I-I.A.6/‘Z003/S.57/2014 dated 25"‘ June 2014. the department
intends T0 fill in thcvacattcies of one Chairman and two Members, presently lying vacant in

rh= F'I=r>'w1= Tax 'rt~1t=ttét=t1. HS per procedure laid down in the the Notification, The
ncocssary qualification and terms ol‘ the otfice etc are prescribed under Section S7 of‘ the
Haryana Value Added Tax Act, 2003 which are reproduced hereunder for ready reference ;-

“Scction-57 _
(6) A ‘person shall not be qualified for appointment as mcmbcr of the Tribunal in the

- ~ _ capacity ofthc Chairman unless :-
(a) he has been ajudgcofa High Court or he is an Advocate with the

minimum practice offifleen years: or
(b) he is or has been a. Financial Commissioner and Principal Secretary to

Government, Haryana; or to
(c)" he is a Chartered Accountant with a minimum practice of fiflccn years in

a'I‘ax Tribunal; or _ _ A
(d) he has eomplctediai least three years asla member ofthe Tribunal.

(7) A person shall not be qualified for appointment as member (other than the Chairman)
ofthc tribunal unless :- ' _

(a) I he has been a District and Session Judge or an Advocate with a practice
ofnot ‘less than ten yettrs; or _

(b) he is or has bectiah oiliccr o'f the Excise of‘ the Excise and Taaiatitm
. »-I),e_partmcn_t,_ .t~1a1'-yana. having worked g§_.an Additional Excise ttnd

_ . _ Taxation Cornrnissioncr i‘or_at least three years; 'or_ _ A
(C) he is a Chartered Ac'countan't<with"a minimum practice oi‘ ten years:

' 4 ' Provided -t-h:tt“al"l' the '|'nemb'c'rs oi‘-tiic”'lTrib'uhzi-l shall not ‘be appointed from
* an}/¢single~_cat‘;:,gory.~ ,, , . _ .» , _- - . _

(8) ; _(i) A person appointed as___Chai_n?ttan ofthc Tribunal shal_l.hold oliicc--for a term of
three;/eairs from tlteidate on which he enters upon his oliicc or until he attains the age

' "'bf'6'8 years,‘Whichcvcr‘ls'earlicr;"" '5 " ' " " i" ' “ ' ' i ' '» -
. Prat‘/idcd that;the state Government may appoint a person as Chairman For 8
furfheii neriqd of three ‘years, or for s_t_tch' period till he ’att_ains the age of 68ycu|~s.

t 1'vih'tcheVeris'c'a_rlier. i hi ‘ "" " ' ' " " '
(ii) _A lmerftlictj t>t‘_t|ia=_ 'l‘ril'>__un_al other than the Chainnan shall hold oflicc lbr El

‘ten-n of‘ t_l-lice 'iycgrs__li'bm the date on witieti he enters upon his oflitzt: ur until
he attit'iris'th‘cagc‘0'f_65 years. nrhiclicver is earlier." _

interested eligible applicant should suiitnit their "applications, in an enclosed
Pcrfomta vyhich can ‘be doivnleadcd from that website _ol‘ the department:
www.haryanatax.go\i.it"t. to the Principal Sect'cl£tr)i io Gu'v'érnmc'nt‘ Haryana, Excise and
Taxation Deperlmetil, liarygtna Civil Sccrelttriut, $ecttn--l. Chandigarh, within fifteen titty.»
‘olithc pttblicetieti/dcpartntent‘s tyelattilc. ' '

u ' V <;=>s¢‘-1/vi-,
~ ' ' ’ ' nrézvtrwtztt s1z~r<:tt"tot1.v/u\',nts '
Chandigarh. dared “ t ' I Principal Secretary to Govt.'llat'yana.

'0 €\t-l l.~3.‘3 ~ l:xcist:v& Taxation Department.
' - . t ‘-1


